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MR. DEPUTY-SPEAKER : I want you
to put the questions.
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the latest new-fangled idea is to bring out
cotton-seed o1l
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MR. DI PUTY-SPEAKFR . 15 the hon.
Member giving information to the House
or is he putting questions? lle should
fiame his question and not go on mak-
ing a speech.

SHRI JAGANNATH RAO JOSHI : I
could not follow it because the hon
Minister says that one man will not get
more than 1 Kg, and one family will not
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Sugar (CA)
get less than 1 Kg; what does this
mean? I do not understand what it
means.
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SHRI S. M. BANERIJEE : On a point
of order. . .

MR DEPUTY-SPEAKER : I have not
allowed lim  The hon. Minister may
continue

SHRI S. M. BANERJEE : I have a
pomt of order about the statement
self. . .
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MR. DEPUTY-SPEAKER : I have not
sllowed him. There is no point of
order, when the Minister is giving his
reply. If there is a point of order, then
this interruption is the point of order.

SHRI S. M. BANERJEE : About the
statement, I have a point of order.

MR. DEPUTY-SPEAKER : A point
of order is with relation to the order in
the House. An hon. Member may not
like what the hon. Minister has said, and
he may not agree with him. that » .«
different question, but that cannot be a
point of order The hon. Minister may
now continue his reply.

(Interruptions)

MR. DEPUTY-SPEAKER : When 1|
am on my legs, the other hon. Members
must sit down. This is the point of order
now. The difficulty 15 that the moment
Members raise some objections, the hon.
Minister 1s too quick to sit down and
yield.

So I am helpless If you do not yeld,
there is no point of order (Inter uptions)

13. Hrs.

There 15 no point of oider
admitting any.

I am not

SHRI 8. M BANERJFE: On a point of
submussion

MR. DEPUTY-SPEAKER - Not in the

midst of the Mimster's speech. (Interrup-
frons).
Order, order Mr. Banerjee, | know

that you feel very deeply or very excited
about these things. If T go into the 1c-
cord, I think I will find that you have imn-
terrupted one dozen times over this ques-
tion. (Interruption).

I won't allow vyou any mote Kundly
understund Pleasc co operate.

VAISAKHA 20 1839 (SAKA)
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MR. DEPUTY-SPFAKER : Order,
Any kind of inteiruptions without perms-
sion will not go on record

({uter uptions)

MR. DEPUTY-SPEAKER" Order. ordei.
order Will you sit down ?
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MR DEPUTY-SPEARFR Order, please
Aie you aware of the rules of the House”
Order, please  Will you kindly sit down?
(Inferiupt ons). That 1 no reason why we
should throw the rules to the fowr winds
This Calling Attention motion 15 beng dis-
cussed Quly those whose names have
appeared under the Motion can ask ques-
tions. You cannot come up suddenly and
ash any question. (Tmioiraptions)

MR DEPUTY-SPFAKER : I listen to
change the rules, you <can Now, the
Minsster may lundly finish.



